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vestment will come only if these con-
ditions are subscribed to is lIDlIlewhat 
premature to say. 

Shri Nath Pai: What was the 
nature of the discussions which the 
han. Finance Minister had with Dr. 
Scheel, the Economic Minister, when 
he was here and may we know 
whether (a) the present guarantees 
available under the 'practice of this 
country which has never expropriated 
anybody's property, and (b) the guar-
antees given in the Constitution are 
not adequate for the German inves-
tor who wants to come to this coun-
try? 

Shri T. T. Krishnamachari: Han. 
Member will surely not expect me to 
give details of the discussions when 
these matters are still under discus-
sion. But the House may be well 
assured that the Government of India 
will not commit itself to any kind of 
agreement which wi!] be detrimental 
to the self-respect and honour of this' 
country or wh'oh will be in contra-
vention of the provisions of the 
Constitution. 

Shri Sham Lal Saraf: May I know 
whether the policy that may be forged 
after these discussions will be appli-
cable to investments already made in 
the country or to the investments that 
may follow hereafter? 

Shri T. T. Krishnamach:>.ri: That 
again must be the subject-matter of 
the agreement. Normally if an agree-
ment is made, it will have a wide 
coverage. 

Shri Tridib Kumar Chaudhuri: May 
I know if this principle of invest-
ment guarantee and arbitration will 
be taken up with each foreign Gov-
ernment separately and agreed to by 
bilateral agreements or whether there 
is a general principle which the 
Government has already arrived at? 

8hri T. T. Krishnamachari: There 
will undoubtedly be one principle 
guidini bilateral discussions. At the 

moment I do not think there is any 
scope for multilateral discussions OR 
this basis. 

Galldak and Kosi Projects 

f Shri Shree Narayan Das: 
Shri Bibhuti Mishra: 
Shri Bishwanath Roy: 

*67. { ]hri Sidhcshwar Prasad: 
I Shri Vishwa Nath Pandey: 
l Dr. Mahadeva Prasad: 

Will the Minister of Irrigatioll IlIld 
Power be pleased to refer to the 
reply given to Starred Question 
No. 115 on the 21st November, 1963 
and state: 

(a) the steps taken to give effect to 
the programme of river training 
works in respect of the Gandak and 
Kosi Projects which was agreed upon 
at a conference held in New Delhi on 
the 11lth October, 1963; 

(b) the difficulties, if any, in the 
way of full implementation of these 
projects; and 

(c) the steps taken to remove such 
difficulties? 

The Minister of Irrigation and Power 
(Dr. K. L. Rao): (a) to (c). The 
required land for protection works on 
the Westem Kosi Embankment at 
Dalwa was made over to the Bihar 
Government authorities on the 20th 
January, 1964 and works on the ring 
bund and th" road bund have been 
started. The land required for the 
construction of Nepal Bund and other 
river training works on the Gandak 
has not yet been made over to the 
Uttar Pradesh Government authori-
ties. The matter has been taken up 
at a high level for expediting the 
delivery of land in N epa!. In the 
meantime work is completed on the 
construction of the cross bunds l1li 
decided at the Conference held in 
New Delhi on the 19th October, 1963. 

8hri Shree Narayan Das: What ill 
the position with regard to the land 
to be acquired for the Western Kosi 
Cana!? 
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Dr. K. L. Rao: In regard to the 
Western Kosi Canal, there was a cer-
tain alignment for which the Govern-
ment of India has given the sanction 
but that alignment has not been 
.approved of by the Nepal Govern-
ment. So, negotiations and discus-
sions are being held with regard to 
the finalisation of the alignment in 
Nepal territory. 

\ 

Shrl Shree NaraylUl Das: What 
time will it take to come to a final 
decision in regard to the Western 
Kosi Canal? 

Dr. K. L. Rao: We are completely 
aware that a decision must be arrived 
at very early but as His Majesty's 
Government of Nepal is concerned in 
this, it is very difficult to state the 
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Dr. K. L. Rao: Gandak is one of our 
best projects in the country and pro-
bably with the least amount of cost 
JIeI" .acre. Naturally it will claim th., 
'lighest priority when consideration i. 

',ing given for giving extra assist-
.ace, 

Mr. Speaker: He wanted to know 
'whether the Central Government 
would take it up. 

Dr. K. L. Rao: That will be taken 
'up, as I said, for consideration in the 
Fourth Plan. 

Shri Bishwanath Roy: In view of 
unavoidable delays clue to varioWi 
reasons may I know whether con-
struction of the barrage and the dam 
on the Gandak River will be com-
pleted within the scheduled time and, 
if so, when? 

Dr. K. L. Rao: The Gandak Barrage 
is scheduled to be completed in four 
years' time. The matter is pending 
with the Nepal Government with res-
pect to the land being given on tha 
right side of the river. 
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Dr. K. L. Rao: It is true that it is 

not possible to allocate sufficient 
amount of finance to this work. We 
hope that consideration will be given 
in the Fourth Plan and the work will 
be completed in the Fourth Plan. 
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